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Shri Justice V.S.Aggarwal:

The grievance of the applicant is  that in
pursuance of the <c¢riminal <case that as resgistared
against him, he was suspended. He remained in ustody
for more than forty eight hours. Under sub-rulte 2 to
Rule 10 of CCS (CCA) Rules an order was passed
According to the learnsd proxy counse! thereafter no
fresh order has ben passed reviewing the same 3fter the
applicant has been admitted to bail.

2. Learned proxy counsel for applicant dn this
regard relies upon the decision of the Delhi High in the
case of Rajiv_Kumar_Vs._ _Union_a2f_ India (CWP-4746/2001)

decided on 31.5.2002 and also of this Tribunal in Ashok
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3. If the matter has ended here, there would have
been little difficulty. However, the decision rendered
by the Delhi High Court has been questioned by the Union
of India before the Supreme Court. The Apex Court in

#

Appeal (CC-1181/2003) had directed that in case frash
order has not been passed, the decision rendered by the
Delhi High Court in Rajiv_Kumar's case (supra) should be

kept in abevance.

4, Keeping in view the order passed by the Suoreme
Court during the pendency of the Appeal, we dispose of
the opresent application only statinmg that after the

of the Apex Court, if so advised, the apolicant

S. Tampi) (V.S. Aggarwal)
Member (A) Chairman



